Cont.Cas(C). No. 22 of 2012

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

10.10.2014

On joint request by learned counsel for the parties, let this

matter be listed on 15-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



CRL.REV.P. No. 9 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

10.10.2014

On the request made on behalf of learned counsel on record
for adjournment on the ground that he is in-disposed, let the matter

be listed after one week. List on 17-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



CRP. No. 19 of 2013

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

10.10.2014

Learned Sr. counsel engaged to argue the matter is said to be
unwell. On the request made on his behalf, the matter is adjourned

for one week. List on 20-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C). No. 62 of 2013

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

10.10.2014

On request made by learned counsel for petitioner for
adjournment to rejoinder affidavit, let this matter be listed after 2(two)

weeks. List on 27-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C). No. 267 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

10.10.2014

Mr. ODV Ladia, learned Sr. counsel, assisted by Mr. P.Yobin,

entered appearance on behalf of respondent No.6.

Ms. PS Nongbri, learned counsel for respondents No. 1 to 5
prays for and is granted one week’s time on the ground that learned
Sr. counsel engaged to argue the matter is not well. List on 20-10-

2014.

CHIEF JUSTICE (ACTING)

S.Rynjah






WP(C). No. 280 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

10.10.2014

Learned counsel for respondent No. 3 states that in the
counter affidavit filed on behalf of the said respondent, there are
some typographycal errors. Thus, he prays for and is permitted to

withdraw the same with liberty to file afresh one.

Learned counsel for respondents No. 1 and 2 also wants to
file counter affidavit. He may do so within 2(two) weeks. List on 27-

10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah






WP(C). No. 326 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

10.10.2014

Learned counsel for respondent-Union of India, prays for and
is granted further 2(two) weeks’ time to file affidavit-in-opposition.

List on 25-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C). No. 327 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

10.10.2014

Learned counsel for respondent-Union of India, prays for and
is granted further 2(two) weeks’ time to file affidavit-in-opposition.

List on 25-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C). No. 328 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

10.10.2014

Mrs. Meena K. Sah, learned counsel appearing on behalf of
Mr. AS Siddiqui, learned counsel on record prays for and is granted
adjournment on the ground that learned counsel on record is not

keeping well. List on 17-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah






WP(C). No. 335 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

10.10.2014

Mrs. Meena K. Sah, appearing on behalf of Mr. AS Siddiqui,
learned counsel on record prays for and is granted one week’s time

on the ground that he is in-disposed. List on 17-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



